
FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF SOHO LIMITED

RELEVANT PARTICULARS
1. Name of corporate debtor SOHO LIMITED
2. Date of incorporation of corporate debtor 06.05.2005
3. Authority under which corporate debtor is

incorporated / registered
Registrar of Companies – Delhi

4. Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U45201DL2005PLC135928

5. Address of the registered office and principal
office (if any) of corporate debtor

PLOT No. 32 K.H. No.11/22 BLK, B -
II Sewak Park, SF, Uttam Nagar, West
Delhi, New Delhi, Delhi, India,
110059

6. Insolvency commencement date in respect of
corporate debtor

12.08.2025 (order uploaded on NCLT
Portal on 13-08-2025)
Order passed by Hon’ble National
Company Law Tribunal, New Delhi
Bench III in Company petition No.
(IB)–638(PB)/2023 received by
Interim Resolution Professional on
13.08.2025

7. Estimated date of closure of insolvency
resolution process

8 February 2026
(Calculated from the uploading date on
the NCLT Portal)

8. Name and registration number of the
insolvency professional acting as interim
resolution professional

Mr. Ashish Kumar Pathak
Reg No. IBBI/IPA-001/IP-P-
02400/2023- 2024/14307

9. Address and e-mail of the interim resolution
professional, as registered with the Board

Add: 527, Laxman Puri Extension,
Indira Nagar, Near Brij Market,
Lucknow, Uttar Pradesh-226016
E-mail: pathak.ashishca@gmail.com

10. Address and e-mail to be used for
correspondence with the interim resolution
professional

soholimited.cirp@gmail.com
Add: 527, Laxman Puri Extension,
Indira Nagar, Near Brij Market,
Lucknow, Uttar Pradesh-226016

11. Last date for submission of claims 27 August 2025 (order received on the
portal on 13.08.2025 from the Hon’ble
NCLT, hence 14 days are calculated
from the receipt of the order)

12. Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21, ascertained
by the interim resolution professional

N/A

13. Names of Insolvency Professionals identified
to act as Authorised Representative of
creditors in a class (Three names for each
class)

N/A
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